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(c) whether the Government of Manipur 
have requested the Centre for inclusion of 
the project in the Fourth Five Year Plan; 
and 

Id) if so, the reason of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESIlWAR 
PRASAD): fa) The Loktak Hydro electric 
project is proposed to be t:lken up for 
implementation during the Fourth Five Yeur 
Plan. 

(b) Does not arise. 
(c) Yes, Sir. 
(dj The proposal ha\ been found ~ccept­

able to the Advisory Committee on Irrigation. 
Flood Control & Power projects. 

Borak Project 

3338. SHRI M. MEGHACHANDRA : 
Will the Minister of IRRIGATION AND 
POWER be pleased to ~tate : 

(a \ whether the Horak Project has 
received technical sanction; 

(b) if so, whether the Proje"1 is being 
taken up during Ihe Fourth Five Year Plan; 
and 

(c) if so, the effects of the project 
j"c\uding any bad effects on the Jirihan sub-
Division of Manipur ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) No, Sir. 

(b) and (c). Do not arise. 
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Kerala.'s R.port of Taxlltion Enquiry 
Commlth'e 

3340. SHRI P. C. ADICHAN: Will 
the Minist~r of FINANCE be pleased to 
state: 

(a) whether the Kerala State Government 
have su"milled the report of the Taxation 
Enquiry Committee headed by Dr. 1. K. 
Thayamj or ,. ave made any proposals to 
raise additional resources in the light thereof 
to the Central Government for their approval 
or otherwise : 

(b) if so, the details of the recommen-
<lations and proposa Is made in the light 
thereof; and 

(c) the Government's reaction thereto? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE CSHRI 
MORARJI DESAI): (a) No Sir. 

(b) and (c). Do not arise. 

I" I. Co UnIt In VI.hakhaJ!atnam 

3341. SHRI TENNETI VISWA-
NATHAM : Will the Minister of FINANCE 
be pleased to state : 

(a) whether the Life Insurance Corpora-
tion i. proposing cloruse of some development 
unit office. (life side) in the country and 
whether a unit at Visakhapatnam existing 
since 1962 is proposed to be wound up and 
if so, the reasons therefor ; 

(b) whether it is a facl that Vi.akha-
patnam unit WlS fint propoaed in 1962 to be 
a Divisional Headquarten but later on only 
a development unit W8I made permanent; 

Cc) whether in view of long distances 
ranging up to 400 miles to be covered and 
there beIng only one Divisional office for Ilx 
district, Government would further consider 
advising Ihe Life Insurance Corporation to 
continue at least this Development Unil of 
not raising ill status to that of a Divisional 
()ffige ; aad 



(d) the proposals of the Administrative 
Reforms Commission in this regard? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) The general ques-
tion of ec:onomical working of the existing 
Developme"t Unit offices is under examina-
tion of the Corporation and a decision on 
the Visakhapatnam Unit office and other 
Unit offices will be taken after the review is 
completed. 

(b) In 1962 only an Underwriting-cum-
Development Unit was proposed to be set up 
at Visakhapatnam. 

(c) The question of coverage of area by 
.the Visakhapatnam Unit Office is being 
examined by .the Corporation along with cost 
aspects of that unit. 

(d) The Administrali~e Reforms Com-
.mission in its report on Life Insurance 
Administration has I Ie' - . uf .• , recommended 
that there should be Branch Office at every 
district headquarter and each Branch Offi·. e 
should function as a complete servicing and 
development unit. 

Strike in tbe Railadil .. .Iron ure'Mines 

3342. SHRI D. C. SHARMA: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINeS AND METALS 
be pleased to state : 

(a) whether the AITUC controlled 
!!amyu"ta Kb,acjan Mazdoor Sallgh bas called 
Jor .a sldke in the B,nilacjila iron ore. mines in 
Bastar; 

(b) if so. the reaction of Government 
thereto ; and 

(c) their demands and the steps \jIken to 
.avert the strike 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 

'CHEMICALS AND-MINES AND MBTALS 
(SHRI JAGANATH RAO): (a) to (c). In 
their letter date 23.1.1969. the A:I.TiU.C. 
controlled Symyukta Khadan Mardoor'Sangh 
intimated.the Bailadila Project Manapment 

. that . they would rosort to rhuner strike for 
14 hours on 26.1.19(6 in _ tlle·Mlulasement 
did not ,implcrMnt the settlement entered 
into .with tJle UniQfl' on 6.11.1968, Jalest' by 
.25.1.1969. ·Subsequently. in ,lb.ir \etlcrs.lialed 
.. 'cd .1.1.1969 aad. 4..2,1969.,.80d B pampb,-t 
of 10.2.1969, the Union threat~ ·IIiMOI 

a~tion leading to total stoppage of work 
stage by stage after the 16th February. 1969. 
if their settlement of 6th November, 1968 was 
not implemented. 

2. The demands of the Union were as 
under-

ti) Payment of Project Al10wance : 
(ii) Construction of 100 tubular houses 

and 100 new houses : 
(iii) Regularisation of muster roll staff ; 
(iv) Stoppage of outside recruitment; 
(v) Bringing the existing non-standard 

posts to the rationalised pay scales; 

(vi) l.eave travel facilities to Muster roll 
staff : 

(vii) Regularsing Dumper Operater cases; 
(vii) Non-deductions of house rent from 

1.4.1968; and 
(ix) Common seniority of stall' at Baila-

dila Iron Ore Deposit 14 and 
Deposit 5 being not followed hut 
being laken to declare Deposit 5 a 
separate Mine. 

3. In the Conciliation Proceedings held 
at Raipur on 19.1.1969 by the Regional 
Labour Commissioner, Jabalpur, a settlement 
was ~rri\'e!l at as a result of which the Union 
agreed to call off the hunger strike and direct 
action. 
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